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e(mtext of· the Sivaram Commlttee; 
BePQrt; anel 

(b) jf so, the details thereof? 

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY 
(SHRI CHARANJIT CHANANA): 
<a) and (b) Yes, Sir. It is proposed 
to convene a separate meeing ot state 
Industry Ministers to. evolve a ct)n-
certed view point on the definition of 
backward areas, in the light of the re_ 
commendations of the Sivaraman 
Committee. No date has yet been fixed 
for the ~etin  
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CaRaI Employees ill Weltern Naval 
COuuaaod. Bom1l&,. with over six 
or Beva Y ... 8en'lce 

3102. SHRI BAPUSAHEB R ~ 

LEK:AB: Will the Minlater of DE-
FENCE be pleased. to state: 

(a) whether It is a faet that about 
six to seven thousand employees are 
workiD,g as casual employees for over 
e· .. 7 year. iD P. O. C. ill Cblef, 
Western Naval CoIrJmua Bombay, 
.... it Ddt Use DUmber of IUch _ 
-.pl_... and the pe.riocl f. whJch 
they are 10 worJdQ; 

(b) wllether it is ~ot a f.ct that ... 
duties of casual employees are . the 
same a. that of other e lo eei ~ 
the nature of job of all the casual em;. 
ployees U e ~e it  . 

(c) whether it is not a fact that a 
compulsory break in semce ot ca3ual 
employees is given to break their con .. 
tinuity in service and these workers 
are paid under old scales even n t~~ 

the· declaration of new scales by ·the 
Third Pay Commission; and 

(d) whether Government propOSe to 
take any action in the matter to re· 
move the discrimination and it DOt, 
the reasons and if so. the action pro-
posed to be taken? 

THE MINISTER OF STATE IN 
THE MINISTRY OF DEFENCE 
(SHRI SBIVRAJ V. PATIL): (a) The 
total number of casual empoyees in 
F.O.C. in Chief Western Naval Com-
mand Bombay, is 3466. The break up 
is as under:-

Casual ernyployees with less t.han 
1 year service--l084 

Casual employees with 1 to 3 years 
service-1405 

Casual employees with 3 to 7 
years service-854 

Casual employees above 7 vears 
~ ice  

(b) The duties of casual employees 
are the &ame as those of other re-
gular employees in the same POSts. 
However, the nature of job ot casual 
employees is generally Dot permanent. 

(e) In accordance with inatruc- • 
tioDs issued in November 19'19 no 
break in service is to be given ~ res-
pect of casual employees for POsts 
Which are considered essential and· 
are to be rurther continued. Break in 
service, however, is being given In 
the case of a small number of casual 
empJOJlIes employed _ spot joba on 
as e i~ t.t11. AU cautal emJ-
lveea are, however, Paid as per the 
DeW pay sca1es iDtrQduce4 OD -tile re ... 



~ot ~ t d Pr/com· 

(b) Government is actively ~o~si
de~in  : .be Cluesion of rcgularIsalon 
of tbeservlces 0'£ the casual employees 
who are required on a lon, term 
basis .. 

Site for Naval Aeademy 

3103. SHRI E. K. IMBICHIBA VA: 
Will the Ministe'r of DEFENCE be 
pleased to state: 

(a) whether Govemmen\ of India 
have received the expert committee 
report on findings a suitable site for 
establishing. a Naval Academy; and 

(b) if so, the decision taken there· 
on? 

THE MINISTER OF STATE IN 
THE MINISTRY OF DEFENCE 
(SHRI SmVRAJ V. PATIL): (a) 

Yes, Sir. 

(b) The matter is under conside-
ration o'f the Government. 

News Item Captioned (12 IAF Pilots 
to Train tor S»aee Hight'· 

3104. SHRI N. K. SHEJWALKAR: 
Will the PRlMEJ MINISTER h~ 

pleased to state: 

(a) whether Government's atte:ttion 
has been drawn towards a news item 
appearing in the "Patriot" dated 28th 
January, 1ge1 under the caption ';2 
IAF pilots to train for space flight"; 

(b) if so, the details of the pialt! 
selected for the purpose of t aini~  

that they will have to underg·o in 
U.S.S.R.. 

(c) the details of Soviet Cosmonaut 
who Visited India recently, the dis-
cussions he held with Indian counter-
parts, who invited him, whether the 
visit was ofBcial, or private. 

. (d) the tiJiie· by which: Indian cos-
1l'lonauti ate expectM· to 'fty .. u1 space 
and whether 'the .plCecraftl :wm· be 

i~ 
.......... 

eMit.· ;SOvlet .. 'bulll (# with ~ 
cOllaboration and· if sO, tbe details 
thereof; 

(e) whe&r similar request to ~ . 
Indian pilots has also ~n ~i ed 
. from USA, if so, the details theMof; 
and 

. (1) if not, whether Government of 
India are considering to approach US 
Government in this regard? 

THE PRIME MINISTER (SI-IRlMA-
TI INDIRA GANDHI): (u) Yes, Sir. 

(b) The Government of USSR-have 
offered participation by an Jndian 
Astronaut in one of their fUture space 
flights and the Government of India 
have indicated their willingness to 
accept this offer. Details have not yet 
been worked out. 

(c) The Soviet Cosmonuat in ques· 
tion visited India in his persanal 
capacity. 

(d) As stated above, the details 
have not yet been worked out. 

(e) and (f). No, Sir. 

PH pilots in USA for test flicht ., 
F 16-'29 fl,hter altcraft 

3105. SHRI SUBHASH CHANDER 
BOSE ALLURI: Will the Minister of 
DEFENCE be pleased to state: 

(a) whether the attention of ·Gov-
ernment bas been drawn to news ap-
pearing in The Hindustan Times dated 
19th February, 1981 that a team of 
Pakistani Air Force tests pilots are 
going to the United States to test fly 
American F 16-79 Fighter aircraft; 
and 

(b) if so, what Is the reaction of 
Oov.ernment in the matter? 

THE MINISTER OF STATE IN 
THE MINISTRY OF DEFENCE 
(SHRI SHIVRAJ V. PATIL): (a) 
Government have seen the neWs Item· .. 

. (b) All events in our security, en-
vironments are clqeely mOD1tOled 
. while, ~catl~  . l~ o~ our: ,~~i ce 
prepared!nese.; .... . 




